
CENTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH.
JABALPUR

Review Appiication No 20 of 2005 
(In CCP No. 94 of 200^  

Jabalpur this the; |^ |^ay of 3^ l|i2005.

KamlaBai
Widow of late Kishan Lai Rajimt
H.No. 366 BaronMolialla
Dwarka Nagar, Gliajiiaijur, Jabalpur

V E R S U S

I. SkrmiwasRa\d
(The Then General Manf^er)
Grey Iron Foundry, Jabalpur(M .P.)
At present transferred to and posted at 
Ordnance Factor}  ̂Institute of Learning 
Medak(AP)

2. SluiB.P.Misliia
(Jt. General Manager, Adniiii)
Grey IroiiFomidry, Jabaipiix(M.P.)

ORDER(iRciFciilatioii^

Applicant

Respondents

By M.P.Siiigh. Vice Chairman -

Tliis re\dew appHcslion has been filed to re\dew the order 

passed by the Tiibunal on 28.3.2005 in CCP No.94 of 2004.

2. In the present RA, no clerical error or gluing mistake has been 

pointed out by the applicant. It is settled legal position that the review 

proceedings are to be strictly confined to ambit and scope of Order 47 

Rule 1 of CPC. It must be remembered that a review petition has a 

limited purpose and caimot be allowed to be an appeal in disguise. 

The Hon’ble Supreme court in the case of Union of India Vs. Tarit 

Ranjan Das, 2004 SCC(L&S) 160 has held that the Tribunal <;£Qmot 

act as an appellate court wliile reviewing the original orders.



• p , .

3. In view of Oie foregoing, we do not find any merit, in this RA, 

and accordingly, the same is rejected ^  the circulation stage [itself.

^t^^^adhnja S^ivas 
Judicial Member■Ĉ

(MP.Singi)
Vice Chaimiffii
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